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HON BLE SHRT K. MUTHUKUMAR,MEMBER(A)

. Anand Nath
S/0 Late Shri Pan Nath
E/fo 148 Meel Saral, Maldan Garhi
New Delhil.

. Dalel Singh
S5/0 Shri Mukhtiar Singh
E/o Vill., Baprolla
F.0., WajafTgarh
New Delhl.
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3. Sughash Chand

N £ 4 S/0 Shri Prabhat Chand
: R/o 1560/111 Pushp vihar Saket
Hew Delhi. Lol Moplicants

B8y Advocate: Shri Despak Verma

versus
1. The Ssacretary
Ministiry of Home Affairse
Government of India, North Block
HEW DELHI. - -
2. The Secretary

Naepa rgm@nt of Expenditure
Ministry of Finance

Morth Block

NEW DELHI.

oy

. The Director

Mational Crime Records Bureau{NCRRE)

Fast Bloock-7 R.K. Puram

NEW DELHT ... Respoendents

0. R.D_E_R_(ORAL)

Hon ble Smt. Lakshmi Swaminathan, M{J)

We have heard Shri Deepak Verma, learned
counsel. The grisvance of the applicants in this case

1s that they have not been given a higher pay scale

@

whila they ware on deputation in accordance with ftha

Electronic Data Processing Rationalisation Scheme



4 . — ',
. 4 issued by  the respondents on £6.2.98. According  to

them the bhenefit of the Scheme has been extendsed o

all Sub-Inspectors in Computer and Systems Divislon

conseguent a@gﬁ the decision of the Tribuna in
GAQSQSXQ?.- The learned counsel submits that the same
henefite hawe not been extended to the applicants who
were also on ﬁeputati@n From 1993, In this

connachtion, he has drawn our attention to a gopy of

the Legal Notice issued by him dated 20.4.%8 (Annexure

A-F{a) )Y to which the respondents have replled on
1r1f 15.7.98, asking the applicants to produce a copy of
| the Vakalatnama furnished by them to the learned

counsel. Shrl Deepak Verma, learned counsel submits

that he will be satisfied if a direction is given to

the

—

respondents to dispose of the Notice dated Z0.4.98
witnin a given period.

z, I the above fTacts and circumstances of the
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Fat the admission stage
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case, this 0OA 1is

with the following directions:

Respondents Lo consider ths
”»
representation/Notice given O behalf of the

applicants dated Z0.4.98 and dispose tﬁe same by &
reasoned and speaking order within two months from the
. date of receipt of a copy- of this = order with
intimation to the applicants. If they are still
aggrieved, they may Ltake such proceedings as advised,

with law, No order as to costs,

Lol Bradln

(K. MutMukumai) {(Smt. LdkShml Swaminathan)
dbe Mamber {4) A Member ()




